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central Administrative Tribunalcentral Bench

RA 427/2000
in

OA 1943/2000

New Delhi this theNew Deini v-ua-.^
day of January, 2001.

•  r.than Vice-chairman! J)

rn'bll ISrl '
Tn the matter_ofj.

Vaidya Nath Jha,
yocja Teacher,
Kendriya Vidyalaya No-l.
Delhi Cantt.

Versus

1, union of India through
the Secretary, cv^agtri Bhawan,
Ministry of HRD, Shastri
New Delhi.

7  Dr E. Prabhakar,

^  ' iSrvr/vafava Sangathan,

New Delhi-110016.

7  The principal,
Kendriya Vidyalaya No.l,

»  Delhi Cantt,
New Delhi

App1i

Resp

cant.

ondents.

0 R D E R (By Circulation)
chairmaplJ-U

u.n'hie

,.,,aOOO has been filed bv nine persons pravinu
review of the Judgement/order dated i-H-^OO ,n

.MS order has been passed after heartn,
KB. Koohar, learned counsel for the applicant and Sh

for the respondents m
D.T^nna learned counsel for tne r

.»■.«»... "" r.'
Raval learned counsel praying,  j the respondents had misled theotder, on the grounds that P
.tthunal and the order is per incuriam. As

P'^



Q**
v"- 47^ Rule 1 CPC read with Section 22(3)(f) o£ the

A^lnistratlve Tribunals Act, 1985, we are unable to asree
with the contentions ot the review applicants. Besides,
the memo o£ parties names In the Review Application are
not clear and appear to have been filed by nine persons

who are not even the applicants In OA 1943/2000 In which
the applicant was Shrl Valdya Nath Jha. RA 427/2000 Is
accordingly rejected. _

(M.rtlnoh. <=n,t. --^Shml^swamlnath^^
Member(A)

•SRD'


